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118 «12.97 The applicant has filed this appli-

Ty cation seeking directicn to the respon-
s anviermon 3 ) 9 P

forn -t fine . dents regarding his appcintment. The facts
C.i . ’g, Ay are : ‘

f...ﬂ ¥§%8 ?/ 1 1 The applicant and 8 other persons

14 ) 1\ v * . ]

Dated /S~ 1 2o ? . were appcinted Assistant Compiler under

; the office of the Director of Census
O By. Reglstra?, ‘?‘)Wl } Operation in the month of June 1993. Qut
. of them the services of the applicant and
another person Shri Suren Nath had been
terminated with effect from 28.2.94 on
1the ground that there was no post availabl

! " to allow them tc continue in their servi-
ces. Now the applicant has come to learn
Qs\"'&"gm that some more posts of ‘A i't"tC:ﬁ’il
Rﬁ“f,r"\"%"l"@ PRV w,“ s posts o ssistan ompi ler
{ }areiaoama}sm@pﬁéwr and accordingly the
et . applicant submitted several representation
% and the last cne was on 16.10.97 . Hence
ﬁ” { 1t;he present applicatiocn.

We have heard Mr J.L.Sarkar,learned
counsel appearing cn behalf cf the appli-
! cant and Mr S.Ali,learned Sr.C.G.S.C for
the respondents. On hearing the counsel
for the parties, we find no ground to
Y admit the application at this stage instees
we dispose of this application with a
i ldirection to the respondent No.2 to dispoOse
of the representations which the applicant-
had already filed and this must be done
fas early as possible and at any rate withis
a period of 4 months from the date of
receipt copy of this order.
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circumstances of the case however, we

make no order as to costslh
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